Open Ceurt
5 GENIRAL AQMINISTRATIVE TRIBUNAL >
ALLALABAD
Cpiginal Apelicatien Ne. 57 of 1999
Allahabad this theg 29th day ef _Jsnuary, ., 1999

Hon'ble Mr. S.K. ﬁgl‘awal. Member (J)
Hon.'ble Mr, G. Ramakrishnan, Member ( A )

- vined Kunar Sharma, S/e shri Madhav Prasad, R/e
Mandi Ram Das, Gali Raj Kumar, Mathura.

Applicgnt

By Advocate shri sanjay Goswami

Ver sus

l. Union of India, through Divisional Railway
Manager, Central RKailway, Jhansi.

2., Divisionbl Engineer, Central Railway, Jhansi.

3. DyoChief Engineer (Construction), Central Railway,

AJL ae
Respondents
B vocat
OR D ER_{ Cral )
By Hon'ble Mr. $.Ke Agrawal, Member (J)
‘ §4§_£2 sri Sanjay Geswami for the applicant.
VR

Heard on admission. The relief sought by'the applicant
is to direct the respondents to pay ggeamount of wages/
salary te the applicant w.e.f. 18.5.94 till 29.3.96
when he was given appointment in compliance of the
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Tribunal's erder dated 11.2.94 and to determine

the amount of damages.

2 we have heard the learned lawyer for

the applicant and perused}the avermsats made in this

O.A. The applicant has filed O.A. No. 915 ef 1991

which was decided by this Tribunal and the applicant

alse filed Centempt Petition but meanwhile it appears
that the applicant was given the job, thereforé, that
contempt petition was disposed of accordingly. Admittedly,

the applicant did net work far the period. Therefore,

on the principle of'no work ne pgy', no case in the
favour of the applicant is made out. Therefore, the

OsA. is dismissed at the stage of admission.

/M.id./




